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NOTIFICATION

Ir. exercise of the powers conferred under Section 16 of The Prohibition of Child Maniage Act, 2006 (No.6 of 2007),
the Slate Government hereby appoints the following ofltcers as Child-Marriage Prohibition Officers to exercise their functions
within the areas as specified herein below: =%

SL No. | Name of the Sub- Design mien of the Officer. Area of Jurisdiction
Division.
1. Dharmanagar Dharmanagar Sub-Division
Sub-Divisional Magistrate. Dhnnnanngar
Kanchanpur. Kanchanpijr Sub-Division
Sub-Di visional Magi str ate. Kanchnnpur, ’
Li. Kailashahsir. Kailashaliar Sub-Di vis ion
S ub - Di visi onal Magistrate, * Kailas hahar.
*H. |‘LongLaiai Vidic} . Sub-Divisional Magistiatc. Lnngtnrai Valle) Sub-Division
l.onglarai Vullut .
o- |Gandacharra. Sub-Divisiona 1 Mngisti ate. Gandacharra. Gan da chai ia Sub-Division
i
I1G. /Ambassa. Sub-Divisional Magirdiale. Atnbassa Snb-livision
IAn thus -xa, 1 |
7. Kama Ip ur Sub-Divisioiial Magisti ate. Kamalpur Kninnlpur Sub-Division
S. Tcliaxnura. Sub-Divisional Magistrate, Tcliamura Tcliamura Sub-Division
9. Khowai Khoivat Sub-Division
Sub-Divisional Magistrate. Khc-.vai
10. |Sadar Sub-Divisional Magistrate. Sadar Sub-Division
Sadar
11.  [Bishalgarh Bishalgarh Sub-Division
Sub-Divisional Magistrate, Bishalparh
12. |Sonrimura. Sub-Divisional Ma gin if ate, Sonamura Sub-Division
Spun mm a.
13.  |Udaipur. Sub-Divisional Magistiate. Udaipur Sub-Division
Udaipur.
14.  |Amarpur. Sub-Divisional Magistrate. Amarpur Sub-Division
Amarpur,
15.  |Santirbazar. Sub-Divisional Magistiatc. Santirbazar Sub-Division
Santirbazar,
16.  [Bclonia, Sub-Dii is iuna 1 Magi st rate. Bclonia Sub-Division
Belon :i
~7-  |Sabi oom. Sub-Di visional A1 agist rate. Sabromn Sub-Division
Mabrixim




tccmher 5, 20(17 A. 1).

The Child Marriage Prohibiiion Office™
n.ncuons and duties laid down in The Prohibition ofcJ'H M
by the State Government there®
"> uiscnargc the following duties, namely

’) to prevent solemnization of child marriage by taking such action
ns he may deem fit ;

(if) to collect evidence for the effective prosecution of persons
contravening the provisions of this Act;

(HI) to advise either individual cases or counsel the residents of the
locality generally not to indulge in promoting, helping,
aiding or allowing the solemnization of child marriages;

(iv) to create awareness of the evil which results from child
marriages ;

(V) to . sensitize the community on the issue of child marriages ;
to furnish such periodical returns and statistics as the State

(Vi) Government may direct ; and
to discharge such other functions and duties as ma)- be

(Vi) assigned to him by the State Government;

" 1ADDinioN

3. The Child Marriage Prohibition Officers shall have the power to move the court for an older under
section 4, Sand 13 and alongwilh the child under section 3 of the Prohibition of Child Marriage Act,
2006.

d ~ave and except the provisions of Chapters V of the Code of Criminal Procedure, namely the power of
arrest of a person without warrant, the Child Marriage Prohibition Officers shall have the powers of a
police officer under the said Code for the purpose of investigation and submission of report before the
competent Judicial Magistrate. This report "shall be deemed to be a report under section 173 of Code of
Criminal Procedure, 1973 (Act 2' of 1974).

5 This will take effect from the date of its publication in Official Gazette.

By order of the Governor,

Government of Tripura.
Under Secretary to the
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